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(St.) 
Mr. lpeaker: No. 

11ft WiIll1< '"" ~ : ~ ;;rj':if 
,);ft:;¢~ I 1f1iT ~"'rf~ 'U. rna' wm-rr 
.~ ... 

Mr. Speaker: Will he ·please sit 
down? 

Now papers to be laid on the Table. 

lU8 brs. 

PAPERS LAID ON THE TABLE 
WHITE PAPER No. XIII BE: CHINA 

The Minister of E][temai Mairs 
(Shrt M. C. Charla): I beg to lay 'on 
the Table a copy of White Paper No. 
XIII containing Notes, Memoranda 
and Letters exdhanged between the 
Governments of India and China dur-
ing February, 1966 to February, 1967. 
[Placed in the Libra"" Bee No. LT-
188/67]. 

CINEMATOGRAPH AMENDMENT RuLES 8< 
PRESS COUNCIL AMENDMENT RuLr.S 

The Deputy MiDister in the MiDis-
try of Information and Broailcastln&' 
(Sbrlmatl NanclDl SatPathy): On be-
half of Shri K. K. Shah, I beg to lay 
on the Table:-

(1) A copy each of the following 
Notification under sub-section 
(3) of section 8 of the Cinema-

tograph Act, 1952-

(i) The Cinematograph (Censor-
ship) Amendment Rules, 1967, 
published in the Notification 
No. G.S.R. 279 in Gazette of 
India dated the 4th March, 
1967. 

(ll) The Cinematograph (Censor-
ship) Second Amendment 
Rules, 1967, published in 
Notification No. G.S.R. 405 in 
Gazette of India dated the 
25th March, 1967. [Placed in 
LibreTtI, See No. LT-189/67]. 

(2) A copy of the Press Council 
(Third Amendment) Rules, 
1966, published in Notification 
No. G.S.R. 1974 in Gazette of 
India dated the 24th December, 
1966, under sub-section (3) 01 
section 22 of the Preis Counell 
Act, 1965. [Placed in the 
Ulwa11l. See No. LT-190/67]. 

12.39 hrII. 

PRESIDENT'S ASSENT TO BILLS 

Secretary: Sir, I lay on the Table 
following eight Bills passed by the 
House of the Parliament during the 
current Session and assented to by the 
President since a report was last made 
to the House on the 18th March, 
1967:-

(1) The Appropriation Bill. 11167. 

(2) The Appropriation (Vote on 
Account) Bill, 1967. 

(3) The Appropriation (Railways) 
Bill, 1967. 

(4) The Appropriation (Railway.) 
Vote on Account Bill, 1967. 

(5) The Goa, Daman and Diu Ap-
propriation Bill, 1967. 

(6) The Goa, Daman and Diu Ap-
priation (Vote on Account) Bill, 
1967. 

(7) The Rajasthan Appropriation 
Bill, 1967. 

(8) The Rajasthan Appropriation 
(Vote on Account) Bill, 1967. 

lUO bra. 

STATEMENT RE. ACCOUNT OF 
LATE PRIME MINISTER NEHRU 

IN A FOREIGN BANK 

'ITo \'I'l' ~ """" (~) : 
~~,~~Qt~iti 

ftN.=t~ "'""~~ I 
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His publisher had naturally some cre-
dits but they were completely subject 
to regulations, the Foreign Exchange 
Regulations. 
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Tbe Minister of Home Affairs (Sbri 
Y. B. Cbavan): Mr. Speaker, Sir, the 
facts regarding the account of Pandit 
Jawarharlal Nehru were not within 
my personal knowledge, but I had 
obtained the necessary information be-
fore making my statement in the Lok 
Sabha on the 20th March. I once 
Jgg;n give the facts which are as 
follows: 

Shri Jawaha:lal Nehru did not have 
an account in the Lloyds Bank in 
England. He however had a royalty 
account with his publisher in London. 
His publisher credited all the royalties 
accrued on his book in this account 
and the amount was repatriated to 
India from time to time. 

.n "'! ~ (m) : f'Pl' if<!; 
it ~ 7 

Shri Y. B. Chavan: This account 
was within the knowledge of the Re-
serve Bank of India and the Ministry 
of Finance. The utilisation from this 
account was well within the authoris-
e:! limit imposed by the Reserve Bank 
of India. There was no occasion what-

ever for any inspection or checkin& 
of the account by either the Finance 
Minister or any other authority. It is 
t.otally incorrect to say that the 
Finance Minister eve: discussed this 
matter with the Chancellor of the Ex-
chequer or with any Bank in England. 

..,.o~~ ~: m 
q<: .~l:f ~ ;;mrr ~ ~ l:fTlr.ifI'? 

The Deputy Prime MinJster and 
Minister of Finance (Shrl Morarjl 
Desai) : Since my name has 'been 
mentioned, may I explain? I hope the 
hon. Member will not draw any un-
fair conclusions because I did not 
speak on that day. I was not called 
upon to speak on that day. As the 
Home Ministe: was referred to, the 
Home Minister referred to it. 

I happened to be the Finance Minis-
ter at that time in 1960 when this 
question came up. There is, I think. 
a little misunderstandin2 in this. 
There was no Question of the Prime 
Minister Jawaharlal Nehru having any 
unauthorised account in England, and 
there was no question of anybody 
bringing it to his notice or to my 
notice about this with any photographs 
or anythinli!. This is all a story .made 
up by somebody and conveyed to my 
hon. friend. Dr. Ram Manohar Lohia. 
He seems to have believed it. 

What has happened was this, that 
the Prime Minister himself referred 
to me his account there, and asked 
me as to how he could spend the 
money, because he wanted to spend 
some money at that time on are'ative. 
I saw the account, and ther, all the 
facts were verified by me. Till then 
there was no occasion for me to verify 
the facts. The Prime Minister had an 
account even before 1947. The rules 
m'lde in 1947 allowed everybody in 
India who had accounts there to keep 
their accounts, calling them p~e-zero 
accounts. Those moneyS they we~e 

allowed to keep there. If they wanted 
to spend anythin,l(. they had til convey 
the expenditure to the Reserve Bank, 
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[Shri Morarji Desai] 
that was the only obligation that these 
people had on them. Then, if any 
money credited after this, was earned 
after 1947, that had to be repatriated 
t(> India immediately. That was the 
rule, and that is the rule which obtains 
even today. 

The Prime Minister received his 
money f:om his publishers, the royalty 
moneys; the publishers credited that 
money which accrued to him from 
time to time in that account, and the 
money which was credited after 1947 
was being repatriated here. 

Then this question arOSe about the 
pre-zero account which was there. I 
think about £ 3,000 or some such 
thing was in the pre-zero account. I 
found that the money that was spent 
by the Prime Minister during nine or 
ten years of that period amounted 
to something like £ 2,000 and odd. I 
am saying all this from memory. 

WTo ~ ,,~~ \'I'~~ : ~ 

~ml 

8brl Morarjl Desai: Th~ is all not 
correct. 

_To (III ~~ \'I')f~ : 
~it ~ ~~~I 

Shrt Morarjl Desai: The money 
that was spent there from this account 
was less than the pre-zero account 
that he had with him. The only ques-
tion that arose at that time whlch I 
raised was that as the publisher was 
crediting the money to his account 
from time to time, somebody might 
lay that the publisher was keeplni 
the money for some time and then 
doing it, which wouid not be a correct 
thing; it would, therefore, be better 
that the money, as it accrued from 
those who had to pay the royalty, wal 
credited immediately in the account 
by themselves, and not through the 
publisher, and that was done at that 
time. There was no question of my 
talklng to the Chancellor of England 

talk. I do not know whoever had th1I 
brainwave or figment of imagination 
which was conveyed to Dr. Ram 
Manohar Lohia. This is entirely a lie. 
I had nothing to talk to the Chancellor 
about this, and there was no question 
of doing away with any account from 
any bank. The Prime Minister him-
self after a year or so closed his ac-
count and finished the matter. 

WTo ~ q;fl~ ,,~: ~ 

~, ~ ~ ~ ~ fq41i!IIM'flj( 

~ l!1t ~ I ~ mho~ 
~it ;;rR~ ~;r;:rtflfTtl 
00 if ~ l!1tf;r ~ ~ ~~ mr 
w ~ I 

,""!f~: ~~~~ 
if ~~, ~-f.rmr ~ I 1:tlfi' 
~ ~~,"~~~~" mt 
~ ~~, "~ ~G~" I 

12.54 hrs. 

ESSENTIAL COMMODITIES 
(AMENDMENT) BILL-

The Minister 01 Commerce (Shri 
Dlnesb Singh): I beg to move for 
leave to introduce a Bill further to 
amend the Essential Comnlodities 
Act, 1955 and to continue lor a further 
period the Essential Comn.oditiel 
(Amendment) Act, 1964. 

Mr. Speak~r: The question is: 

'"l'hat leave 'be granted to 
Introduce a Bill further to amend 
the FAlsential Commoditles Act, 
1955 and to continue for a further 
period the FAlsential Commodities 
(Amendment) Act, 11:1114." 

The motion was adopted. 

Shrl Dlnesh Sf.n&'b: I introduce the 
eill. 

on this matter. I have never had an,. -
---PUblished in Gazette of India Ex traordinay, Part n, section 2, dated 

3-4-87. 


